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AUTHORITATIVE ENGLISH TEXT
Bill No. 31 of 2011

THE HIMACHAL PRADESH MUNICIPAL CORPORATION (SECOND
AMENDMENT) BILL, 2011

(As INTRODUCED IN THE LEGISLATIVE ASSEMBLY)
A

BILL



further to amend the Himachal Pradesh Municipal Corporation Act 1994 (Act No. 12 of
1994).

BE it enacted by the Legislative Assembly of Himachal Pradesh in the Sixty-second Year
of the Republic of India as follows:—

1. Short title—This Act may be called the Himachal Pradesh Municipal
Corporation (Second Amendment) Act, 2011.

2. Amendment of Section 36.—In section 36 of the Himachal Pradesh Municipal
Corporation Act, 1994, in sub-section (1), in first proviso, the words “and Deputy Mayor” shall
be omitted.

STATEMENT OF OBJECTS AND REASONS

On the analogy of Panchayati Raj Institutions, as well as Urban Local Bodies, constituted
under the Himachal Pradesh Municipal Act, 1994, the election of Mayor and Deputy Mayor are
conducted directly according to the provisions of section 36 of the Himachal Pradesh Municipal
Corporation Act 1994, and as per existing provisions, the reservation has to be given to the
office of Mayor and Deputy Mayor in the Municipal Corporation, Shimla. Now, it has been
considered essential that on the analogy of Panchayati Raj Institutions as well as other Urban
Local Bodies in the State, the reservation should be applied only in the case of office of Mayor
and office of Deputy Mayor should be kept out of the purview of reservation. Thus, it has been
decided to amend section 36 of the Act ibid suitably.

This Bill seeks to achieve the aforesaid objectives.

MAHENDER SINGH,
Minister-in-Charge.

Dharamshala :
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-Nil-

MEMORANDUM REGARDING DELEGATED LEGISLATION

-Nil-



